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        PHYSICAL HEARING    
 

     O R D E R 

PER RAJPAL YADAV, VP 

     The present bunch of six appeals is directed at the 

instance of the assessee against the separate orders of ld. 

Commissioner of Income Tax (Appeals) [in short ‘the CIT (A)’] 

dated 21.08.2025 passed for assessment year 2013-14 and 

2017-18 to 2021-22. 

2. The ld. counsel for the assessee, at the outset 

submitted that ld. First Appellate Authority has upheld the 
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assessment orders by passing an ex-parte order in all these 

assessment years.  The ld.CIT (Appeals) did not adjudicate 

the issues by calling all the records, rather observed that 

AO has looked into all these aspects.  The assessee has not 

submitted any written submissions or other material, so 

that he can differ with view taken by the AO. 

3. The ld. CIT DR, on the other hand contended that 

ld.CIT (Appeals) has given opportunity and it was for the 

assessee to file written submissions and produce other 

explanation before the ld. First Appellate Authority.  In the 

absence of such a material, ld.CIT (Appeals) has gone 

through the assessment orders and thereafter upheld the 

assessment orders.  The ld. counsel for the assessee further 

contended that there was a huge group wherein 40 appeals 

were pending before the ld.CIT (Appeals).  The assessee was 

in the process of compiling the details.  Rather, it has filed 

the details in 20 appeals, but ld.CIT (Appeals) has decided 

six appeals ex-parte. 

4. We have duly considered the rival contentions and gone 

through the record carefully.  A perusal of the record for 
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assessment year 2018-19 would indicate that income of the 

assessee has been determined at Rs.1,17,37,000/- as 

against declared loss of Rs.4,14,858/-.  Thus, the 

punishment in the shape of the tax liability on a huge 

addition of Rs.1.17 Cr is far disproportionate than any 

negligence, if any, alleged to the assessee for not submitting 

complete details before the ld.CIT (Appeals).  The assessee 

has pointed out that more than 40 appeals were pending and 

after receipt of notice, it was in the process of compiling the 

details for submission.  In the above situation, disposal of 

appeals ex-parte is not an appropriate step at the end of the 

ld. First Appellate Authority, more particularly when 

additions to the income of the assessee is of a magnitude to 

Rs.1.17 Cr. Thus, we are of the view that even if assessee 

has not prosecuted its Income Tax litigation with diligence, 

then also the punishment in these six years in the shape of 

tax liability is disproportionate to the alleged negligence of 

the assessee.  Accordingly, we are of the view that ends of 

justice would meet if we set aside the impugned orders of 

the ld.CIT (Appeals) in all these assessment years and 

restore these issues to the file of ld.CIT (Appeals) for fresh 
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adjudication.  The assessee will be at liberty to submit any 

details in support of its explanation before the ld. First 

Appellate Authority.  Accordingly, all the appeals are 

allowed for statistical purposes. 

5. In the result, all the appeals are allowed for statistical 

purposes. 

Order pronounced on 24.02.2026. 

  Sd/-        Sd/- 
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